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CENTRAL ADMIMISTRATIVE TRIBUNAL
ERNARULAM BENCH

o.A.No.370/2001
Tuesday this the 24th day of April, 2001

CORAM ' ' -
HON'BLE MR. A.V. HARIDASAN, VICE CHAIRMAN

HON'BLE MR. T.N.T. MAYAR, ADMINISTRATIVE MEMBER

P.V.Sujatha, :

Inspector of Central Excise,

Central Excise Range Office,

Alathur, . . ' ‘
Palakkad DlStrlCt. .+ .Applicant

(By Advocate Mr CSG MNair)
v.
1.  Additional Commissioner of Central Excise, : |
Office of the Commi:ssioner of Central Excise

and Customs, Central Revenue Building,
I.S.Press Road, Cochin.l18.

2. Commissioner of Central Excise & Customs, 3

‘Cochin I Commissionerate,
Central Revenue Buildings,
I.S.Press Road,Cochin.l18.

3. Commissioner of Central Excise & .Customs,

Central Ravenue Building,

Mananchira, .

Kozhikode.
4. Union of India,represented by

the Secretary, Department of Revenue,

Ministry of Finance, - :

North Block,; MNew Delhi.l. ~ +..Respondents.
(By Advocate Mr. K.R.Rajkumar)

The appllcatlon having been heard on 24.4.2001, the
Tribunal on the same day delivered the following:

ORDER
HOM'BLE MR.A.V. HARIDASAM, VICE CHAIRMAN

Applicant, "~ an Inspector of Central Excise
presently posted at Central Excise O0ffice, Alathur, /. -
Palakkad district has filed' this application seeking a

direction to the respondents to implement the order of

" the Government of India, Ministry of Finance, Department

of Revenue dated 20th October, 1998 (A.l) and to promote-
the applicant with effect from the date on which her

junlor was promoted as Inspector of Central Excise ‘and to

‘fgrant her all consequentlal beneflts w1th1n a stlpulated
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_time.
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period. The appiicant has also prayed that the
respondents 1&2 may be-directéd to dispose of Annekure.AS

representation taking into consideration the | orders

Annexure.A4 within a stipulated period.,

2. In tﬁe Annexﬁre.AS representation dated l@‘02.01
the applicant had invited attention to the Judgmenk dated
12.8.99 in oOA 1501/96 and requested that consequent
promotion to £he cadre of Inspector of Central' Excise
might be issued without any further délay as also to
revise the seniority list in the cadre of Inspector. The

applicant came to file this application as further| action

pursuant to the representation is not taken.

3. When the application came up for édmissign Shri
K.R.Rajkumar took notice for the respondents. Counsel on
either side submit that the application may be disposed
of directing the second respondent to- cbnsidpr the
' ' !
Annexure.A5 representation submitted by the applicant in
the 1light of Annexure.Al as also the‘ judgment| in OA
1501/96 and to dispose of it by a speaking order and also

to make available to the applicarit the conseguential

benefits if any on such consideration within a reasonable

4. In the 1light of the above submission of the
learned counsel on either side, we dispose Jf this
a?plication directing the second respondent to cpnsider
the representation submitted by the applicant on h4.2.01

(A5) seeking implementation of the Ministry's OM dated
t.'i_».

'20.10.98 (Al) in the 1light of the judgmént jéﬁ the

Tribunal in OA 1501/96 and to revise the senioritﬂ of the
applicant as Inspector of Central Excise and to
communicate a speakingiorder to  the applicant within a :

contd....
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period Of three months from the date of receipt of a copy

of this order. If on consideration the applicant is

entitled to the benefits sought, the monetary benefits

flowing therefrom shall also be made available to the

applicant within the said period. No order as
Dated the 24th day of April, 200]

p—

T.N.T.NAYAR A.V

' to costs.

+ HARIDASAM

ADMINISTRATIVE MEMBER VICE CHAIRMAN

(s)

List of annexures referred to:

JAl: A true copy of the
fhonexure F.No.A/23024/4/S4Ad.ITI(A) dt.20
issued bythe 4th respondent.

Annexure.A4:A true copy of the order in OA.No
dated 12.8.1999."

Annexure.A5:A true copy of the repres
dt.14.2.2001.

Order
.10.1998

.1501/96

entation




